
WHOLE TIME MEMBER AND FIRST APPELLATE AUTHORITY 

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA 

 

7TH FLOOR, MAYUR BHAWAN, NEW DELHI 

DATED THE 14th OF NOVEMBER, 2018 

 

Appeal No. ISBBI/A/2018/60011 (F. No. IBBI/RTI/Kaify Aggarwal/154) 

Dated: August 01, 2018 

 

Arising out of Order dated July 31, 2018 under RTI Request No. 

ISBBI/R/2018/50072 

 

IN THE MATTER OF  

 

Ms. Kaify Aggarwal                                             ……….              Appellant 

       

Versus 

 

CPIO, Insolvency and Bankruptcy Board of India 

7th Floor, Mayur Bhawan  

New Delhi      ……….       Respondent 

     

ORDER 

1. The present Appeal No. ISBBI/A/2018/60011 dated August 01, 2018 received in 

the office of the First Appellate Authority (FAA), Insolvency and Bankruptcy 

Board of India under the Right to Information Act, 2005 has been preferred by 

Ms. Kaify Aggarwal against the order of the CPIO, Mr. Umesh Kumar Sharma, 

Insolvency and Bankruptcy Board of India with respect to her RTI Request No. 

ISBBI/R/2018/50072.  

2. On a detailed perusal of the RTI Application of Ms. Kaify Aggarwal, it is 

observed that the appellant sought the following information from the Insolvency 

and Bankruptcy Board of India with reference to recruitment of officer’s grade- 

A, year 2018: - 

(i) “Please provide information regarding Marks of online examination, 

Marks of group discussion and interview, and education qualification of 

all 95 candidates called for interview of Assistant Manager Grade A 

held from 2nd to 6th July 2018.  

(ii) Weightage given to LIE CERTIFICATE holder in final selection. 

(iii) In your recruitment notice of Grade A you mention you gave preference 

to those who are holding LIMITED INSOLVENCY EXAM 



CERTIFICATE and having two or more education qualification than 

required than in which way you gave benefit to those candidate in the 

final selection who are having this.” 

3. Having been unsatisfied with the reply by the CPIO, the appellant in the present 

appeal raised the following grounds in the queries: - 

(i) Marks of all candidates is not a third-party information. This is my right to know 

the marks of all 95 candidates called for interview of Assistant Manager Grade 

A because i am also one of them. My Roll No is 1910000293 

So Please provide me the complete information regarding marks of online exam, 

group discussion and interview marks and education qualification of all 

candidates called for interview.  

 

4. The present RTI appeal has been examined and I have perused the response 

provided by the respondent in respect of the queries raised in the RTI application. 

5. Hon’ble CIC in Shri Sanjay Verma v. Union Public Service Commission 

(Decision No. CIC/CC/A/2014/002971/SB) held that “…the information sought 

vide point nos. 2 and 5 of the RTI application relates to marks obtained by other 

candidates in the written examination. Thus, the information sought is ‘personal 

information’ related to a third party, the disclosure of which has no relationship 

to any public activity or interest. Hence, the disclosure of such information is 

exempted under Section 8(1)(j) of the RTI Act.” 

 

6. Further, Hon’ble Delhi High Court in the matter of Mukesh Kumar v. the Chief 

Information Commissioner, Central Information Commission and Others, W.P. 

(Civil) 10691/2016 “In the present case, the issue is not regarding any 

confidential gradings, but results of a public examination for selecting candidates 

for appointment …. The results of the Examination have been placed in public 

domain and, there is no question of claiming any exemption under Section 8 (1)(e) 

of the Act…” 

 

7. In this context, I direct the respondent to provide the information in respect of the 

selected candidates with reference to recruitment of officer’s grade- A, year 2018 

to the appellant within 20 working days from the date of receipt of this order after 

fulfilling the requisite procedure as envisaged under the RTI Act, 2005 read with 

the Right to Information Rules, 2012.  



8. Accordingly, the appeal is disposed of. 

 
 

                                                                                                                     

                                                                    Sd/-                                                       

                                                                    

 

                                                                     (Dr. Navrang Saini)  

Whole Time Member and First Appellate Authority 

 

Copy to 

1. Ms. Kaify Aggarwal 

 

2. CPIO, Insolvency and Bankruptcy Board of India 

7th Floor, Mayur Bhawan  

New Delhi 

 

 

 


